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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT BENCH

Original Application No. 248 of 2003.

Date of Order : This the 23rd day of December, 2003.

- HON'BLE MR. JUSTICE B. PANIGRAHI, VICE CHAIRMAN.,

HON'BLE MR. K.V. PRAHLADAN, ADMINISTRATIVE MEMBER.

- 1. Sri Ashok Kumar Patre

Asstt. Hydrogeologist (Group-B Cadre)

C/o R.K. Silvaliya, Teacher, N/O Chiman
Sao Kawade, Bhatera Chowki - Baleghat (M.P.)

PIN - 481 001.

2. Sri Rajeev Ranjan Shukla
S/o Sri R.N. Shukla
Junior Hydrogeologist (Group-A Cadre)
Chotti Bazar_vVidyapuri Mogalpura
Patna C?ty, Patng P § (B?gar?.

3. Dr. Nabendu Mazumdar

* ~8/o0 Sri~NIrmal Mazumdar
Asstt. Hydrogeologist (Group-B Cadre)

Ramkrishna Pally, Rahara

Dist. Noth 24 Pargans
Kolkata - 700 018 (W.B.)

4. Sri Ratikanta Nayak
S/o Sri Ramakanata Nayak

Junior Hydrogeologist (Group-A Cadre)

Bida Para, Sayed Pur
Dist. ~Jaipiir (Orissa)
PIN 755 027.°

5. Sri Sanjib Chakrabarty
S/o Late Kalipada Chakrabarty
Asstt. Hydrogeologist (Group-B Cadre)
DN-4, Coke Oven Colony
P.0O. Durgapur,
District - Burdwan (W.B.)
PIN- 731 202.

By Advocate Mr. M. Chanda.

- Versus -

1. The Union of India,
Represented by the Secretary to the

. Applicants.

Government of India, Ministry of Water Resources,

New Delhi.

2. The Director. (Admn.)

Central Ground Water Board
N.H.IV Faridabad.

contd...2
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3. The Regional Director,
- Central Ground Water Board

Ministry of Water Resources,
N.E. Region, Tarun Nagar,

Guwahati - 781 005.
« « « Respondents.

By Mr. A. Deb Roy, Sr. C.G.S.C.

ORDER

PANIGRAHI J. (V.C.):

All the applicants allegedly got Special Duty

Allowance (SDA) from the Respondents as per notification

under O.M. No. 20014/2/83/E.IV dated 14.12.1983 which has
béen subsequently extended from time to time. The

Respondents abruptly stopped paying SDA to the applicants

b& virtue of the notification dated 12.01.1996 vide Order

No. 11(3)95-E.II(B) issued by the Government of India,

Ministry of Finance. Mr. M. Chanda, learned counsel
appearing for the applicants has submitted that such
aibifrary action of the Respondents is unsustainable in law
inasmuch as before stopping SDA the Respondents did not give
épy justifiable resaons for stopping the SDA. It has been
f@rther highlighted that the Applicants have been posted in
North Eastern Region, therefore, they shall be entitled to
the benefits by virtue of the notification. Mr. Chanda,

that
learned counsel for the applicants has also submitted/this

issue also contested before this Tribunal, accordingly
direction was given to the Respondents in 0.A. No. 136/2000
oh 20.12.2000. Mr. A. Deb Roy, learned Sr. C.G.S.C.
éppearing on behalf of the Respondents has submitted that if
ﬂn employee originally posted in the North Fast Region, he
: Q Conpnr. & G

shall not be entitled for SDA. He should be transferres

dutside this Region. Generally such benefits extended to

)

g?g Contd... 3

éuch employees.
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2. Keeping in view of the aforesaid fact, we therefore,

direct the Respondents to examine the case of the Applicants

vvin the light of the notification dated 12.01.1996 and if the

Applicants satisfy those criteria then such benefits will
stand revived. The aforesaid exercise shallgover .y within
three (3) months from the date of communication of this

order.

Accordingly, the application is disposed of. No order

\"<LYFf
ARl g : %/O\

- ( K.v. PRAHLADAN ) ( B. PANiGRAHI )
ADMINISTRATIVE MEMBER VICE CHAIRMAN

as to costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

: TRy
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JQ &, /

0.A. Nox ;8J /2003
S

S5ri ashok Kumar Patra & Ors.
-

Union of India & Ors.

LIST OF DéTESvAND SYNOPSIS OF THE APPLICATION

14.12.83 Govt.  of India, issued 0.M. NG.

20014/2/83/E.IV introducing Special (Duty)
Allowance (SDA) for the civilian employees of
the Central Government posted in  the
N.E.Region from outside who are saddled with

all India Transter liability.

26.07.1987 Ministry of Finance, -Government of India

issuead further order in respect  of

entitlement of SDA.

01.12.1988 Govarnmant of India . issued O.M. enhancing the

permissible limit of SDA of Rs. 400/-,
followed by further order dated 22.07.1998.

12.01.1996 Government of India issued clarificatory

order specifying that those  civilian
empioyees who are saddled with all India.
transfer liability and posted in N.E.Region
are entitled to SDA provided their
recruitment, promotion and seniority are

being maintained on All India basis.



18.09.00 to Al the applicants were appointed on
18.05.01 different dates during the period and were

granted SDA w.e.f. their respective dates of
joining by the respondents at their own, on
being satisfied about the eligibility of the
applicants. The said SDA was pald te  them
i1l November, 2002. Suddenly payment of SDA
to the applicants were discontinued from
December, 2002 without prior notice or
without any valid reasons and thereafter &DA
already paid to them was recovered from
December 02 to Jan 2003 in an arbitrary
manrer, in spite of their application and in
spite of the decision of the Hon’ble Tribunal
dated 20.12.2000 in 0O.A. No. 136/2000
rejecting such recovery of SDA in gsimilar
situation.

Hence this application before INaTE.

Hon’ble Tribunal.
PRAYER

,f That the respondents be directed to consider the case
of the applicant for choice station posting in Delhi in
terms of the Office Memoranda dated 14.12.1983,
5o 7.1998 issued by the Government of India, Ministry
of Finance, Department of Expenditure, New Delhi with
immediate effect against the post going to fall vacant

. on retirement on superannuation of Sri B.N.Tripathy,

Deputy Director, New Delhi.

5 That the respondents be directed not to fill up or
shift the post of Deputy Director which is going to
fall vacant due to retirement on superannuation of Sri
B.N.Tripathy on 31.10.2003 till consideration of the

case for choice station posting of the applicant.
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Costs of the application.

Any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem fit and proper.
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[1 (An Application under Section 19 of the Administrative Tribunals Act, 1985)
(L » :
{Title of the case : 0. A. No ;Z”é/;; /2003

jsﬁi Ashok Kumar Patre & Ors. Applicants
i .
ﬁf - Versus -

[ .
tUnion of India & Others b Respondaents.
| ) ’ :

Ccada MNakix,

A eooke.

290} 03,

R SL. No. Annexurea Particulars @age NG .
i‘ o1, o application. 1-16

! ,; 02. - verification 17

; Eﬁ 03. T 0.M.No Dated 14.12.1983 |18-19

! 04, TI Copy of result sheet 20-35
copies of appointment

- | letter

05, 111 Office order dated Z&6~37

X 12.01.1996

(.

i 06, IV Copies of representation |38-41
i
. dated 20.08.,2002
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| INTHE CENTRAL ADMINISTRATIVE TRIBUNAL
ﬁ - GUWAHATI BENCH : GUWAHATI
%An Application under Section 19 of the Administrative .
| P Tribunals Act; 1985)
} ; |
| ‘0. A. . No._ . - DHB /2003 -
O 005 -
| II
qu b EN

S1g i Sri Ashok kKUmar Patre .
| Asstt. Hydrogeologist {Group-B Cadre) -
% { C/o R.K. 8ilvaliyay - Teacher, N/O‘Chiman .

*+Sao Kawade;~8hatera Chowki-Baleghat(M;P)
FPIN - 481001

'Qﬂ . 8ri Rajeev Ranjan Shukla

g "8/a Sri R.N.Shukla

}Junior Hydrogeologist'(eroup~A Cadre)
%Chott1 Bazar Vidvapuri Moqalpura

fPatna City, Patna-8 (Bihar),

fDr.-Nabendu Mazumdar
8/0 Sri Nirmal-Magumdar~

; ‘Asstt. Hydrogeologist (Group -5 Cadra)

i.-kamkrlshna ‘Pally, Rahara -

'plst.'North’24'Parganasw,

'”olkata“700018(w B.)




- 8ri Ratikanta Nayak:

8/0 Sri Ramakanta Nayak -

~Junior Hydrogeolegist (Group - A Cadre)
“Bida Para, Sayed Pur -
Dist. Jaipur (Orissa),

+ PIN 755027 -

- 8ri- Sanjib. Chakraborty -

"8/0 Late Kalipada Chakraborty .

Asstt. Hydrogeologist (Group=-B Cadre) -

JHDN-4; Coke Oven Colony- .-~
ﬁ #.0. Durgapur, -
|
;~District“8urdwan (W.B) -
g_pIwazlgoz_”m . . sapplicants
& -AND- .
E'The Union of India,
| Represented by the Secretary to the .
- Gavernment of India, Ministry of Water Resources,
i New Delhi.v‘
? The Director -(Admn.) -
Central Ground Water Board o
| N.H.IV, Faridabad,
!
;-The Regional Director, -
| Central ground Water Board
h Ministry of Water Resources, .
| N.E.Region, Tarun Nagar,
i Guwahati-781005 |
:
I
i $JLw770M-446L§
]
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This application is made pkaying for a direction upon

_the respondents to continue to make payment of the

special (Duty) Allowance to the applicants from the
date of ‘discontinuation in terms of O.M. dated-
14.12.1983, 1.12.1988 and 22.7.1998 and also for a
direction upon the respondents to refund the amount of

apa already recovered from the applicants.

The applicants declare that the subject matter of this

- application is well within the Jjurisdiction of this

- Hon’ble Tribunal.

l"’ .I lo
The applicants further declare that this application is
filed within the limitation prescribed under section-21

of the Administrative Tribunals Act, 1985..

Eacts of the Case.

That the applicants are citizens of India and as such

they are entitled to all the rights, protections and

privileges as guaranteed under the - Constitution of -

India.

N et
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That the present applicants are working in different

capacities in the office of the Central Ground Water
Board,  "Ministry of Water - Resources, N.E.Region,
Guwahati  under the administrative .control of ‘the
- Regional Director, Central Ground Water Board (for

- -short CGWB) in the cadre of Group A and B).

That the applicants pray for permission to move this

" application jointly in a single application under

Section 4 (5) (a) of the Central Administrative

" Tribunal (Procedure) Rules 1985 38 the reliefs sought

for in this application by the applicants are common.
Therefore the applicants pray befors the Hon’ble

Tribunal for permission to move this application

© o jointly.’

That vyour applicants state that by the O0.M. No.

L 20014/2/83/B. 1V dated 14.12.1983 Special (Duty)'“

Allowance  (for short SDA) was introduced by the Govt.

of India, and thereby it was ‘decided to provide
~incentive to the civilian employees working in the

' States of Union Territories of the N.E. Region. The

said allowances were granted with a maximum limit of

" Rs. 400 per month. It was also decided under the said

memorandum that the SDA would be granted to the Central-

. Government Civilian Employees (who are saddled with all

India Transfer liability) on being posted to N.E.

" Region. The said rate of Rs. 400 was however,

subsequently revised from time to time by the
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below :
I

[ ,
Government of India vide 0.M. dated 1.12.1988 -and 0.M: "~

“dated 22.07.1998.

'*hat the applicants state that they being the civilian

Central Government employees having all India Transfer

|
liability were granted SDA by the respondents in terms
|

of O.M. dated 14.12.1983. Be it stated that the

%pplicants have been continuously working in the

N.E.Region from their date of joining with all India

| |
transfer liability -and all of them are from outside the

" North Eastern Region. aAs per the said O.M.  dated-

L
N
|

I

14.12.1983 Special (Duty) Allowance are entitled to

%uch civilian employess of the Central Government who

are saddled with All India Transfer liability. The

relevant portion of the 0.M. dated 14.12.1983 is quoted .-
‘%

“The need for attracting and retaining' the
" services of competent officers for service in the
: North Eastern Region comprising the States of
-Assam, Meghalaya, Manipur, and Tripura ahd the

Union Territories of Arunachal Pradash and Mizoram

-has been engaging the attention of the Government

for some time. The Government has appointed a

1
i

;f - Committee under the Chairmanship of Secretary,
| L

Department of Peksonnel ©and Administrative
‘Reforms, to review the existing allowances and
facilities admissible to the various categories of

i reivilian Central'Government'employees serving 'in

“the region -and to sUggest suitable improvements.
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“ The . recommendations of the Committee have  been -
carefully considered by the Government and the. .

President is now pleased to decide as follows:

(iii)  Special Duty Allowance

Central Government civilian employess who have Alll

India transfer liability will be granted Special

(Duty) Allowance at the rate of 25 percent of

basic pay subject to a ceiling of Rs.’4OQ/* per

-month on posting to any station in  the North

Eastern Region. Such of those emplovees who are

exempt from payment of income tax, will however,
not be eligible in addition to any special pay’
~and/or Deputation (Duty) Allowance alrsady being

‘drawn subject to the condition that the total of -

such Special (Duty) Allowance will not exceed Rs.
400/- P.M. = Special Allowances like Special
Compensatory  (Remote Locality) - allowance,
Construction Allowance and Project Allowance wili

be drawn separately.”’

An extract copy of the 0.M. dated 14.12.1983 is

annexed hereto and marked as;Annexure—I.

./ That it is therefore seen that all the 5 applicants are
f;the permanent residents of places outside the North
i:Eastarn Region. ' All the applicants are posted in North -
+Eastern Region and all of them came from outside the
ENorth Eastern Region forvthe sake of job and incentives ‘

fattached to it. Moreover at the time when applicants

N
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Qere‘given appointment in the C.G.W.B through U.P.8.C.
they had all India transfer liability and it is only
for carrying out their official duties the above
‘mentioned applicants are at present working in the
N.E.Ragion, théir permanent dwelling house is ocutside

the North Eastern Region.

4.7 That it is stated that on the basis of the 0.M. dated
:14.12.1983, 1.12.1988 and 22.07.1998 issued by the
Government of India, Ministry of Finance. Department of
Expenditure the respondents on their own started paying
'SDA to the applicants with effect from the date of
their initial Joining in the N.E.Région. The detail
particulars of Jjoining, designation, permanent home
! ‘address and particulars of payment of SDA made by the

respondents are shown hereunder :

i

Name. and |Date of | Permanent Home |Particulars
Designation Jjoining Address of payment of
: SDA ‘ and
iy recovery .
Ashok Kr. Patre, |18.05.2001 {Bhatera Chowki, | Payment made |-
Asstit. © Hydro- P.0..Balurghat ,-luptoc February | -
gdolpgist Dist. 2002 and
IR Balurghat, recovery made
Madha Pradesh during the
month of
o Dec.’ 02 to
' Jan’03
Rathikanta Nayak, [02.11.2000 |Bidapada, P.0. |Payment made
Junior Hydro- Sayeed Pur, lup to - Feb
geologist Dist. Jaipur, {2002 and
. : Orissa raecovery made
during the |
month of
| Dec’2002 and
; ' Jan’2003
Rajeev Ranjan | 18.09.2000 |Chottibazar Payment made
| 8hukla Vidyapuri, up to
? Mughal Para, |February 2002

. - No b,
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J
Patna City, jand recovery |
Patna-8 made during |

the month of
Dec’2002 and

: ' , Jan’ 2003
Dr. Nabendu | 28.11.2000 |Ramakrishna Payment  made
Mazumdar, Asstt. Pally Rahera, |up to
Hydrogeologist North 24 |February 2002
f ' Parganas, and recovery

| Kolkata-700118 made during
: the month of
Dec’2002 and

N Jan’2003
Sanjeev 25.09.2000 {D/N-4 Coke Oven | Payment made
Chakraborty, Colony, P.O. lup to RbiNev.
Asstt. Durgapur, Dist. | 2002 and

1Hydrogeologist » Burdwan, West | recovery made
to Bengal during the
| month of |
' Dec’2002  and
Jan’ 2003

It is quite clear from the above particulars that
all the above applicants are permanent residents of
different states outside the N.E. Region. Be it stated

. ° that recruitment of the applicants are made on All
India Basis following the facommendation of the
U.P.5.C. and their seniority and promotion in the
respective grade are also being maintainéd on All India
Basis. It is further categorically submitted that the
applicants are.- saddled with All 1India Transfer
liability and they are not the permanent residents of
N.E.Region. All the applicants are posted at N.E.Region
from outside the N.E.Region, -as such they are entitled
to payment of Special (Duty) Allowance in terms of the
0.M. dated 14.12.1983, 1.12.1988 aﬁdv22.7.1998 issued
by the Government of India, Ministry of Finance, New

Delhi.

Noor pomdis



- The applicants urge to produce the copy of the
"0.M. dated 1.12.1998 and 0.M. dated 22.7.1998 at

the time of hearing.

A copy of the advertisement, result sheet and few
copies of appointment order annexed hereto and the

I

same is marked as Annexure 11 series.

That it is stated that the respondents on scrutiny of
the service records of the applicants found that they
are eligible for grant of Special (Duty) allowance.
Accordingly payment of SDA was made to each of the
applicants by the respéndent themselves since their
posting in N.E.Region and such payment of 8DA to the

applicants was made till November, 2002.

That most “surprisingly the respondents without
providing any opportunity or notice to the applicants
discontinued/stopped the payment of Special (Duty)
allowance from the month of December, 2002 and started
recovery of 3SDA& during the month of December 2002 and
January 2003, which were made earlier without issuing
any prior notice to the applicants, as such recovery of
SDA is made during the months of December 2002 and

January 2003 is in total violation of principle of

P npatural justice. Moreover, arbitrary stoppage of

payments of SDA in respect of present applicants
without assigning any valid reason has lead to civil
consequences and the same is in violation of principles -

of natural Jjustice and law of equality contained in

Norw i,
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‘article 14 of the Constitution of  India  as such
idecision of the respondents for discontinuation of

payment of 8DA is void ab initio.

4.10 That the Govt. of India, Ministry of Finance vide O0.M.
No. 11(3)/95-E.11(B) dated 12.01.1996 issued
clarificatory order in respect of entitlement of SDA,
‘wherein it is categorically stated in the said O.M.
that those civilian employees who are posted in
; - N.E.Region having saddled with all 1India transfer
liability are  entitled to $SDA, provided their
recruitment, promotion = and - seniority = are being
' maintained on All India: basis. It is categorically"
- submitted that the present applicants are posted at -
Guwahati from outside the North Eastern Region and
working in the cadre of Group A and B, their
recruitment,  promotion and seniority are being
maintained on All India basis. As such applicants are
entitled to payment of Special (Duty) Allowance along
with arrear monetary benefit at least from the date of
g discontinuation payment of SDA and alsoc entitled to get
rafund of the amount of SDA which are already recoveread
by the respondents from their pay.
A copy of the 0.M. dated 12.1.1996 is enclosed as

j - Annexure-III.

- 4.11 That it is stated that similar issues were involved in
“0.A. 136/2000 in the case of Sri Santosh Kr. N.V. Vs. -
Union of India and Ors. Wherein the raspondent Union of

! 5'-India denied the benefit of SDA to a similarly situated

UndzfS
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applicant on the alleged ground of initial posting at -

N.E.Region, however, the Division Bench of the Hon’ble
Tribunal vide its judgment and order dated 20.12.2000
held that since the applicant of the said case
recruited through All India selection basis and posted
to N.E.Region, the benefit of SDA cannot be denied to
such applicant when he is permanent resident of outside

the N.E.Region, the instant case of the applicants are

" therefore squarely covered by the decision of this

Hon’ble Tribunal referred to above.

That it is stated that the applicants came to learn

from a reliable source that the pavment of SDA has been

discontinued to the applicant by the respondent Union
of India on the alleged ground that the applicants are
posted in -N.E.Region on their first appointment,

however, the said ground 1is rejected by the Hon’ble

‘Tribunal in a series of cases decided by this Hon’ble

Tribunal.

In view of the aforesaid factual pasition all the

‘applicants are entitled to payment of 8DA from the date

of their initial posting in N.E. Region.

4.&3fThat your applicants submitted reprasentations

v addressed to the Regional Director CGWB, Guwahati for

rgrant of/continuation of payment of Special (Duty)

Alliowance but to no result.
- A few copies of representations are annexed hereto

and marked as Annexure-IV series.

22



That your applicants have acguired a valua

" right for  grant
14.12.1983, 1.12.1988 and “in ‘terms of

22.7.1998. They

payment of sDA but no action

approaching this Hon’ble Tribunal fo

15 That this application is made bonafide an

- in the terms of the O.M.

12

ble and legal
of SbhA 1in - terms of - 0.M. dated

0.M. dated

have approached the respondents for

is initiated by the

- respondents for payment of SDA.-

in such compelling circumstances, applicants are

r grant of adaquate

relief by passing an appropriate direction upon the-

respondents for payment of SDA with arrear monetary

benefit.

d for the

cause of justice.

have fulfilled all the

For that, the applicants

conditions/criteria l1aid down in the Memorandum dated

14.12.1983, 1.12.1988 and - also in 0.M. dated

22 .07.1998, as such thay are entitled to payment of 8DA

referred to above.

For that, the applicants are posted at Guwahati from

outside the N.E.Region,

residents of N.E.Region.
For that, the recruitment of the applicants were made

on All India basis through UPSC, and uromotion and

and they are not the permanent -
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seniority of the applicants are also maintained on All
India basis as they are working in the cadre of Group A

and B, as such applicants are entitled to Special Duty

"Allowance. -

For that, the applicants had been directed to move to

N.E. Region for their posting at Guwahati.

For that, the applicants are saddled with all India

Transfer liability as per condition stipulated in their

offer of appointment orders.

For that, non-payment of SDA on the alleged ground of

initial posting at N.E. Region cannot be sustained in

5.10

the eye of law.

For that the clarificatory order relating to payment of

“8DA i.e. 0.M. dated 12.01.1996 issued by tha Government

of India, Ministry of Finance has specifically dealt

with the issues and the criteria laid down therein

supports the case of the applicants, as such they are

entitled to draw SDA.

For that discontinuation of payment of SDA has besn
made in  total violation of - Article 14 of  the

Constitution.

‘For that recovery and discontinuation of payment of SDA

has been made in total violation of principles natural
Jjustice.

For that issues involved in the instant case has
already been settled by this Hon’ble Tribunal in a

saries of cases of the similar nature.
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. - That the applicants state that they have exhausted all
! - the remedies available to him and there is no other
L -alternative and efficacious remedy than to file this-

| - application.

‘The applicants further declare that they - had not’
‘previously filed any application, Writ Petition or Suit
1 before any Court or any other authority or any other ..
| Bench of the Tribunal regarding the subject‘hatter of
this application  nor any such application, Writ

Petition or Suit is pending before any of them.

8: Relief(s) sought for:

Under the facts and circumstances stated above, the
! applicants humbly pray that Your Lordships be pleased
to admit this application, call for the records oﬁ“thé
case and issue notice to the respondents to show cause
‘as to why the relief(s) sought for in this application
T shall not be granted and on perusal of the records and
fi after hearing the parties on the cause or causes that

may be shown, be pleased to grant the following

relief(s):

8.1 That the Hon’ble Tribunal be pleased to declare that
! all the applicants are entitled to draw SDA in terms of

i 0.M. dated 14.12.1983, 01.12.1988 and 22.07.1998 and



" ralso in terms-of the 0.M. dated 12.01.1996 issued by -
“the Government of India, Ministry-of Finance, New Delhi -

with arrear monetary benefit: - - -

ﬂ“ﬂ8;2'7That the respondents be directed to pay SDA to all the
applicants at the rate prescribed by the Government of
India from time to time and further be pleased to
direct the respondents to refund the amount of SDA
already recovered from the applicants with immediate «

effect.
8.3 Costs of the application.

8.4 Any other relief(s) to which the applicant iz entitled"

“as the Hon’ble Tribunal may deem fit and proper. .

i During pendericy of  this application, the applicant

1" wrays for the following relief: -

’j%@ﬁﬂ That the Hon’ble Tribunal be pleased to make an
“observation that pendency of this application shall not

be a bar for the respondents to grant the reliefs as

has been praved for by the applicants in the instant

applicatiomt

10 i e e

This application is filed through Advocates.

Noorgiamies,
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VERIFICATION

I, Dr. Nabendu Majumdar, son of Sri Nirmal
Majumdar, aged about 33 years, working as Assistant Hydro
Geﬁlogist, Central Ground Water Board, North Eastern Region,
" Tarun Nagar Bye Lane 1, Guwahati-781005, Assam, one of the
app;icants in the instant application and duly authorized
by the other applicants to verify the statements made in
this épplication and to sign this verification. Accordingly
T declare that the statements made in paragraph 1 to 4 and 6
to 12 are true to my knowledge and those made in paragraph 5
are true to My legal advice which I believe to be true. I

have not suppressed any material fact.

and I sign this verification on this the ‘Q%h« day

of QOctober, 2003.

Sighature
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Annexure-|

NO.20014/2/83/B.1V

Government of India

Ministry of Finance

Department of Expenditure

New Delhi, the 14th Dec’83

OFFICE MEMORANDUM
Sub- @ Allowances and fac111t1&s for civilian employees of the
Central Government serving in the States and Union
Térrltorles of North Eastern Region-improvements thereof.
The need for attracting and retaining the services of competent
officer¢ for service in the North Eastern Region comprising the State of

Assam Meghalaya, Manipur, Nagaland and Mizoram has been engaging the

: att@ntlon of the Government for some time. The Government had appointed

a Cmmmlttae under the Chairmanship of Secretary, Department of Personnel

and Administrative Reforms, to review the existing allowances &

Admlnlstratlve Reforms, to review the existing allowances and facilities
admlaslble to the various categories of Civilian Control Gove rnment
emplovees serving in this region and to suggest suitable improvements.
The recommendations of the Committee have been carefully ccnbldered by
th@ Govermment and the President is now pleased to decide as follows :-

I@nura of postina/deputation :-

i

There will be a fixed terure of posting of 3 years at a time for

officers with service of 10 years of less and of 2 vears at a time for

officers with more than 10 vears of service, Periods of leave, training,

etc., in excess of 15 days par year will be excluded in counting the
tenure period of 2/3 vears. Officers, on completion of the fixed tenure

of service mentioned above, may be considered for posting to a station

of their choice as far as possible.

The pericd of deputation of the Central Government employees to the
States/Unlon Territories of the North Eastern Region, will gererally be
for 3 years which can be extended in exceptional cases in exigencies of

public service as well as when the employee concerned in prepared to




19 0
)

3ta§;longer. The adnissible deputation allowance will also continue to

be paid during the period of deputation so extended.

mention in confidential Records:

HEH IR IR HHK KKK KKK KKK IEHK I IR HHHRKIHHK KK I KKK HKKH KKK KK KKK

ii) Special (Duty) Allowance :

Central Govermment civilian employees who have all India Transfer
Liability will be granted a Special (Duty) Allowance at the rate
of 25 per cent of basic pay subject to a ceiling of Rs.400/- per
month on posting to any station in the North Eastern Region. Such
of those employees who are exempted from payment of Income Tax
x will, however, not be eligible for this Special (Duty) Allowance.
Special (Duty) Allowance will be in addition to any special pay
and pre-Deputation (Duty) Allowance already being drawn subject to
the condition that the total of such Special (Duty) Allowance plus
Special pay/deputation (Duty) Allowance will not exceed Rs.400/-
P.M. Special Allowance like Special Compensatory (Remote Locality)
Allowance, Construction Allowance and Project Allowance will be
drawn separately.
Sd/ S.C. MAHALIK
Joint Secretary to the Goverrment of India
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x » ' o (Jl'OIJU(JlSl ! XAI\IINAUUN 1998 \
Dg}r Candidatc, : : O )
L. Your Admission Certificate-cum- -Attendance Sheet for Geologists® l"xa'min:}(iml, 1998 is enclosed herewith, |
2. The Time-Table for this examination is also enclosed. . '
3. Alsoenclosed isa set of important instructions fory our guidance which you should go lhmugh carcfully, dnd ‘,
+adhere lo;while, appearing for the exanination, éw «-Y £ ,-}ym e et A \
m he Admlssion Certificate and Atténdance Sheel are important documents and you should keep It caretully \
e L1 and bnng xl\i\qth ¥qu to the Examination Hallﬁfal(l‘uxe lo bd‘ng l/\d Ememn Cerific r.ﬁte-cum Atlendance Sheci \
I s with you, lot he Exa umuon Hall will d a xmssio O tlle Examinationwiaraiig . -
“ s'j‘}'mp RIANTA! *,,.f). S x.;;ﬁ‘fl’“ %& _f‘-,;‘%% i t.,;@g;;*{"‘“g,,r W - ‘
. a3t fThe candldate,will notice that the Admlssxon ccqlﬂmtqls accompained by the Atlendahce Shest, DirCCUOm i
for filling lhcAltendancc: Shectare dcta in i}\‘f\(d) undt INSI RUCTI%NS 10, CANDIDAT?S Thc<b S
, ;g.:,“ @rc{ct]gngﬁ }s’g}gu\]‘d'becazcrully rgllQ‘.ZCd; gy »{\) ‘zg%}'%‘; ,P-‘:" e T i
e i nel (,Fowcxs TS'EXAMINATION, 1998 z
oyt R T v TUME TABLE :;i-i: : . '
By , (lndian S(andmd Hmc “lll be obucnc«l) ‘ - 1
" Dac & Day ¥ * Subject ¢ p f’"i‘»5;‘:r""' i - o Ume i
13th Dcccmbcr, , (1) General English &y p\"w e 10 0b AM 1o 1) 00 Noon |
DR b (i) Geology Paper-[:2- ™ i 2 .00 PM to 5.00 PM !
£ (comprising (:cncral Geology, Gcomorphoiogy, S ,' ," ' . i
‘ : ; Structural (;cology, Simngmphy & Palncontology) e C Co
14th Dccembcr, 1998 (Monday) (I) Gcology Paper-1f, SRy l() 00 AM 10 1.00 PM ;
Pl ‘ (comprising Crystallography, Mjncr.llopy, A o
_ Petrology & Gco-Chcmnslry) o
; ~(ii)) Geology Paperdlly,- .~ 5y | 230 PM TO 4.30 PM
TR (comprising Indian Mincral Deposits, Mmcr.nl Sl
" Explomhon Mmcml I:cononucs & Econonnc SN .
N - _ (:colopy) : . ’i . L !
lSlh.Dccmnbcr,.lQas Er,u?fd?y)' Ilydrqgcology-:- o .

: Lot
g * CODE NUMBERFORSUDJEC]S PRI e

Code Numbcrs for subjccts as glvcn below should be followed While fi
nmllon(Dcmlcd Instructlons bclow) TR

llmp in details onanswer shect dmmg, thc cxaui-
RN yv"‘ () ; I‘I“‘ R

- 4 K ll‘ . kY ’.
v Ll .w“n“t .o =»‘,'wf'.,.;4:w-'.»-f~’".’, Sty L
R Subjoct e o Code No. :
~\if GencralEnghsh i :.'-. R N - : 0l
**Geology Paper-1, comprising (;cnctal (;cology, Gcomorphology, Slmciural Gcology, A 02 (
“ = Stratigraphy a and. Palacontology. . ' o '

*Geolog,yPapcr-ll comprising Crystallography, Mincmlog) P

ctrology and Gco-Chcmlstry. - 03
.- Geology Paper-111, comprising Indian Mincral Dcposils Mine

ral Exploration, Mineral ' 04
. Economics nnd Econ:muc Geology.. - - v‘L ;.‘_',“‘ K ;'-‘:_ \-<‘ ;‘ff . 7!._‘;. .
: Hydrogcology ' LY i i g o 05 .
EXPLANATION ()FSUBJFCT CODES FORCATEGORIES B
(i)’ | - Subjects. with code Nos. 01 1004 are compulsory for posts under Category-1.-
(if) * Subjects wuh code Nos. 0F 10 03 and 05 are compulsory for posts under Category-11.
(iii) Subjects with code Nos, 01 10 05

arc compulsory for candidates competing for posts under
Category-l and Catepory-11.

g |

Q&&“
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Sy oo Bpurminns - - RN
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SFEED FOST7REGIS ERED A.D./INMMEDIATE
I L LT epupup I i -

ALLOWED TO ENTER | ; o Ao
| DATE OF INTERVIEW:——jéyé%&Y_[m

|
U.P.S.C. BUILDING |
ON THE SPECIFIED | - N
! TIME OF INTERVIEW:--C2 D 00 /75

I
|

|

| DATE AND TIME FOR

| APPEARING BEFORE |

i THE INTERVIEW RCARD

) )

el

%/”\ﬁﬂ'gﬂ

SECTION OFFICéhr v
UNION PUBLIC SERVICE COMHISSION

1

: ‘ TN
NO.GEO’ 98/ROLL NO. 4.7 Z/ Lo
UNION PUBLIC SERVICE COMMISSION
DHOLFUR HOUSE, SHAHJAHAN ROAD,
NEW DELHI-110011. :

r DATED THE ‘kﬁ/i}

To

<) A K. ?%qﬁﬁa~f’
'Bwﬂagkit (M) |

SUBJECT : GEDLDBISTS',EKANINATIDN 1 Bér

AT e

%ﬂr/ﬁadam,'

With reference to your candidature for the above
mentioned (Examination, 1 am directed to request you to
present yourself at the Commission’s' Office, ' Dholpur
House, Shahjahan Road, New Delhi for = the purpose of
Personality Test to be conducted by the Union Public
Service Commission as per date and time indicated on the
top of thie letter. o '

g

L AT AG Y

2
:
[
%)
K

2. You should also note that no request for change in

the date and time for the Personality Test once
intimated te you -will be entertained under any

‘circumstances and..if you fail to present yourself before
the Fersonality’ Test Board on the scheduled date and
time, you will be treated as Absent at the Personality
Test. No further correspondence will be made in this

...contd.pZ/—
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regard and you will not be called again for Fersonality
Test for Geologists’ Examination, 1998. '

3. ..+ The Union Public Service Commigsion do not defray
the +travelling or other expenses of the candidates
summoned for interview. They, however, contribute

enclospd note. For this purpope, tvo blank tyravelling
allowapce bill forms are sent herevith. You should £fill
up these forms with particulars in respect of both the
onvard and return journeys and hand them over to the
Assistant concerned of the Accounts Branch ag sSoon as

towards these expenses to the extent mehtioned% in the

you report to the Commission’s Office (for the
Personality Test). The Commigaion’s contribution
tovards your travelling expenses would be paid to you in
cash on +the date of Interviev itself. You should

collect .the same from the cashier of the Commission’s
Office before you leave. .

. 4,. ., Please note that if you are declared successful on
the results of' the Examination, ‘you would not  be
appointed-unless ycu are eligible,.iﬁter~alia. in terms
of Rules for the Geologists’ Exsminatior, 1998.

5. In accordance wvith +the = “Instructions to
Candidates®™ a copy of vhich vag supplied to you
alongwjth the blank Detailed Application Form and in
terms ?f the conditions of admission communicated to you
in the Admission Certificate permitting you to take the
above - Examination provisionally, you are reqhired to
_submit, the folloving certificates s-f ;
¢i) Matriculation/Higher Secondary or = equivalent
certificate in original (with a copy thereof) issued by
the University/Board concerned for verification of your
date of birth. '

'l

- L ] : -
(ii) B.Sc. Degree and N.Sc. Degree in Geology or
Applied Geology or Marine Geology or equivalent
certificates din original (with a copy of each, thereof)
faaued by the University/Institute conceirned, for
verification of your educational qualification. -

(iii) Scheduled Caste/Scheduled Tribe/Other Backward
Classes Certificate, in original (vith a photo coapy
thereof) in th?‘prescribed proforma (copy enclosed)
iggued ! by the cdimpetent authority of the District to
which you beloing (in case you have claimed to belong to
Scheduled Caste/Scheduled Tribe/Other Backvard Classes).

-..zontd, p3/-
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(iv) You should bring the above mentioned certificates.
vith you when you present your self at the Commission’s

Office for Peresonality Test.
6. In the event of your inability to produce the

‘original certificates wmentioned in pavagraph 5 above
¢ you should gubmit an explanation for their non-

gubmigsion and should bBring wvith you at the time nf your
interyview, the followving alternative certificates which
the Commizsion may conaider on merits :-

(i} A certificate  in original (with a copy thereof)
from the Head of thé institution from vhich you passed
the Hatriculation/Higher Secondary or equivalent

sxamination shoving your exact date of birth as entered
in the records of that Institution or any other
certificate/document, in original (with a copy therenf)
isaued by the Board/Unjversity from which you paggaed the

Hatriculation/Higher secondary or equivalent examination

indicating your date of birth in Chriatian Era.

(Li) A certificate in original (vith a =opy thereof)
from the Principal/Registrar/Dean of “the
College/University concerned, certifying that you have
pasgsed the qualifying examination, viz. N,.Sc.degree in
Geology or applied Geology or MNarine Geoglogy or
equivalent examination or Diploma of Associateship in
applied Geology of the Indian School of Hines,. Dhanbad,
or HN.Sc.degree in HMinetral Exploration of the . Karnataka
Univeraity ”?r Haster degree in - Hydrogeology from a
recognised University.: L

7. "You  should also furnish the following
documents/information to this Office immediately and in
any case before the date of your interview.

(a) Enclosed:. columns,....cveevvervonvrvsorverssss.of
the appllication form, duly filled in and signed by you.

(b) Htiaiwv' Cee  Schaal cerdr]icals

(cr  Degres of 13.Se eg-u\ M- Tk,

Qd ) ngtf; C et }i (‘n-(iﬂ

8, You should bring with you two passport size (5 com
X 7 cm approx.) copies of your photograph taken recently
say vithin the preceeding three months.

...contdp. 4/-
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9. You may plesse note that in case you fail to
comply with above requirements, you may not be
intervieved and further the Commission’s contribution
tovards travelling expenses will also not be paid to
you. You may also please note that the docupents called
for in Para (5) above must be submitted as soon as
possible after the inteview, even if you submit on the
day of your interview, the alternat;ve certxf;cate
mentioned in Para (6) above.

19, -:<:You may also, pleaee note that even if you do not

present' [yourself - Cfor’ “ihe - Peréonéiity'ftest,_ ‘you- are .

required to submit the origxnal ‘certifitiated called . Sox:

in Para 5 above to the Commission for - veflflcatlon cSQTN

as 1o reach Commisaion’s Office within 7 days of “the
date fixed for your, Personality Test. ‘Otherwise your

‘ candadature for the examination ¥ill be  cancel}led .and

you wmll riot be entitled to know’ your deta;led result

DL

- e ‘f v
11. Any change xn,your postal“ address should be,,

communicated to this Office at once.

1z. "You are informed that your wmedicel examination
vill“be conducted at one of the Govt. hospitals in Delhi
normally on the next vorking day aiter the date of your

interview. You ;. should, therefore, ‘come prepared
accordingly for your. stay in Delhi for *this purpose
also. You are -further  informed that: - detailed

Ty

correspondence regardlng your medical examxnat;on should .

be addiessed to the Segretary to the GoVii of India M/0
Steel & Mines, Deptt.. of Hlnes, ‘H-1I(SM) Section,

Shastri Bhavan, HNew Delhi-110001 directly who sare  to

waké arrangements ,for your medical examination.
13075 Flease ééknoiledge ‘;eEézpt'"df this  letter
INBEDIATELY and also state the address ét “"DELHI. where

ydu 1ntend to stay.

14. : You ahould svbm;t the enclosed I;ve copies of
the Attestation Formg after completing the same - either,,.

1

in your own hand-writing or in typed script duly signed.

alongwith your five identical paesport size (5 cms X..;7
cwma. approx.) recent photographs smgned in ink on the
front andraffixed on, each of the Attestation form direct
to the Secretary to Govi, of Indxa. H/0 qteel & MNines..
Deptt. _of Mines, M-II(SH)_ or t

Delhi within one Twonth 5% the
Yowware also requested to indicate your Roll No. on_ the.
right hand corngr of each Attegtation Form while sending
them to the Ministry.

...contd. p. 5/~
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. .« 15. ' Please bring this letter with you when you  come

for Pergonality Test and report to the Reception Officer
of the Union Public Service Commiagiocn on . arrival.:

‘ i
| Yoyrs faithfuily
CO PBUARGAVA)
gﬁ)&ﬁ ' SECRETARAY "
.
|
;

)
|
|
i
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) DATED

OFFF, ROF APPOIN INMENT

. A

At Che v L paeible unden tales and oge
TN crning the grant of such alloweees entoreed 1an TG TR HTITTEN

S o Sh: shok Kumar Patre s offered an aprointment 1o g !ulmnmn POSUCE D G
i' A //ul/nqeol()ws/ i the office of e /w«'/u/,u/ DDecnc Conred Grovid e 3o
P LT NER Near Rugiy Bheavean, T, Vo v [k Citnvediit TN Ly e .
[ ; CASTS00 - pgin the seale o b RNV TPOL e Wil adso b o e
gv draa dearness and other aflow e o

-—

The appoimm«:m is temporary but likely to continue.

: He will be o prohatlon for a period of two years hnm the ddlC of lakms_ over chargc

“of the past. “The probation may he extended wt (he discretion of the Camperent
L Aulhorn\ if cansidered necessary., '

b

Hu ‘ippuinlmcnl can b
(hmp()mr‘;,‘ Rules). 1965 as

conated according jo the Central ¢

LR 1N

amended from Hime o i, -

"ii AR

lm .xj)[\t)il)ll!k‘ﬂl CATICs wWith it (he ii;lhilil) FOSCI C i owier sy Do
B wWill nat hc' cligible for appointiment, if he

as entered mium contracted it
‘with any erson having a spouse

fiving or if he has o spotse living, “anid has enteredd -
intc-or conuacu.d a marrjage with any person provided tha. ihp Gentral Liovernment
may. i satisfied that such a marriage is permissible under the: personal fisw applicable

lu him and the other party (o 1 - marriage and that there' are ather grounds tor so
o dmm. gant exemption from the operation of thiv rule,

N

1
[

lk will bve o take an oath ol aleginees fith s [ews o (he constipation < {ydi
aahe salonua afiemation o oo cliect i not alr. dy donge

SHEwWHTE have - declare w hether e s SCIVING 1 or ander obligcation 16 serve another
Contral Govegament / State Gosernment or any oerauthorigy,

He will ha\'g to produce certilicates of his cducation;

al qualifications cie.. in original,
. before his appomlmcnt

W A



&0

A0 1 am mformatios furhed Dy B in s application o the Union Public S
T " Commission or the Government proves 1o he fulse or if he s found 1o have Wity
; S ’ Suppressed.any material oy mformaton. he will hee Bable "l«f e removed fron e
apo” and tesuch other actions as e Cion crrmentimay deeny necessary,
- 0 Ne travelling allowance will be allowed to hin for joming duties an AppOmten
e FiTHe il he gmu‘nt:dvh_\ all e Condie s o o O et e relen g o
1 , ‘m'd‘m'.\‘ %\'u._ oy the ( TOVCIIMCIE by g, RRIN
; F2000 shiall be purcly at tise discretion of the IPCIENG authorits in (he o Ciod g
P Corving 1o sécure placement clucwhere 16 for or withhold his anplicatio: o iy
: , oiner offices, the undersigned also reserves 1o himself the right 10 relieve him 1o 10IR
; S the appoi..iment secured in other office. ' ' |
[ : 1311 the offer is acceptable to him on the above termg and conditions. he should
i 1 ' commumicate his aceeptance o mis office by 8.5.2001. 1If no rendvais reseived or the
| ’ candidate failed (o report for duty in the said office by 2052000 the oiter wilg he
L treated as cancelled. ' ' : » :
: -

{

e e e e e ———,

‘ | APCPCGU
I o " DIRECTOR (ADNN
REGISTERED , o

[ e

Sh Ashok Kumar Patre.

/o Sh. R, NOShivalia Clicacher),
NYo Chiman Sao Kawde,

Bliaicra Chowki.

BALACTAT “aiong ovp,

;

T s e

N Y\ | .

_ COPY 10 - Vo

_ 1o The Regional Dircctor, CGW I e Near Ragi Bliawan;
. Guwihati - 8, ' :

'J‘hc{Direclor(G W). Ministry of Water Resources. Shram Shaky Bh‘a'\fvan;Né\\' Delhi

Tarun Nitgar Tyve Fane-1,

[S]

with reference Lo Ministey s letter No.7/708-GW T dated 21121009
P'S 10 Chairman., CGWNR. . '
A Poonai file,

'41
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v

; ‘
)\I()}Tl 121 22001/Sei Bt & ~07§
Government of India
Mnistry of Water Regources
Central Ground Water Board
CNILIV. Faridabad. ’

DATED . 29 JUN 2001

]

NOTIEICATION =

\.’”} \

Sh. Ashok Kumar Patre is appointed as Assistant Hydrogeologist (Group =13,
Gazetted), in the pay scale of Rs.7500-250-12000 in temporary capacity with effect from
18.5. 7()()I(IN) with his posting in the Office of the Regional Director. CGWB. NER.

GGuwahati.

He will be on probation for a period of 2 vears from the datu of his jeining which
can be extended l)v the competent authority at his discretion, f considered necessai v.

ot /,,,.l,.,

(B.S. PATWAI) |
ADNINISTRATIVE OFFICER

To

The ’\/Iiln'wcl-
Government of lndm l’:u;s
FARIDABAD ¥t ¢

Sh. Ashok Kumar Patre. Assistant Hydrogeologists, CGWR, NER, Guwahati.

The Director (GW). Ministry of Water Resources. Shrim. ! Shakti Bhawan, New Delhi.
The Member (SML). Central Ground Water Board, NTUIV, iFaridabal,

The Regional Dircetor. CGWBL NER. Guwabai,

The Pav and Accounts Otficer. CGWBL NH IV, Faridabad.

PS to Chairman, CGWB.
PA to Director (Admn).
Oftice Order File.

. . .
| C -
(LS. PATWALY

Q%% ADNINIS [RATIVE OFFICER
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)y UNION PUBLIC SERVICE COMMISSION, DHOLPUR HOUSE,

| SPiAﬁiJAHAN ROAD, NMEW DELHI-110 011, ,
F.I/S((_))/98“E.VIII . i
NG L) UHIOT U
ADMISSION CERTIFICATE

Agd) gaw R siar 2 : N

o SN GEOLOGISTS EXAMINATION, 1998

YOU ARE.ADMITTED TO THE ' .
.(. .. ' .

TIPRIT 000662 A RAJEEV RANJAMN SHUKLA

ROLL NO.  NAME _

CATEGORY : CAT -~ I & 1]

uan w1 U ) : - ’ - \ .
PLACE OF EXAMINATION , CENTRE ~ CALCUITA

EXAM:. HALLS OF 7THe WEST BENGAL PURLIC SEAVICE COMMISSION,

161-A, SHYAHA PRA%Ap MUKHERJEE ROAD (NEAR TOLLYGUNGE RAILWAY

BRIDGE), cAL CUTTA-70002¢. ~

TN GO FAV-G3 B e H owam D foe ufifem &gy
PLEASE BRING THIS CERTIFICATE DAILY TO SECURE ADMISSION
-ARV AR AFRY de #

TIME-TABLE AND INSTRUCTIONS ARE ENCLOSED.

wAe H st waw qdan Al ol viond advii ww Py .

YOUR ADMISS!ON TO THE EXAMINATION IS, SUBJECT TO RULES
OF EXAMlNATlON AND ENCLOSED INSTURCTIONS

AT G : AR g wden urver B Sy B 10 f?ﬁii e uden
HaA SR B & A, suuw wden N g Aoy Rar wpvn ST R ¢ The
IMPORTANT : YOU WILL NOT BE ADMITTED TO THE EXAMINATION (

IF YOU REPORT AFTER 10 MINUTES OF ITS COMMENCEMENT.

SECRETARY

B ama yw R RA M e 28 pLEASE SEE INSTRUCTIONS QOVERLEAF

N

g
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CINSTRUCTION™

)

Ce

(if)

(iv)

Candidain ahirit] noio fhat he will jir beadmiitod in the examihalion without
production of Miendancn Shaot with Phaote prcied andidentical 10 ene fiead
on the application arm, '

3 BNy roey Yielo Sy o 'm oreozt oo e r)m..w aptends .\n..;;i.} ,»..;n;,,ﬁi»m\w. oo s
pitan oz

one in(!sr e l'v1 1"( "Wn.""‘mn in i Adiminaion Ceiiratag the papnre nf aiih
candidate will 1ol he valued anc h::» c"mnrdatum wt" hf\ l!able to cance!’m.on»

Candidate shontl aian exactly in e samn giyle o in tho Application Form and
in such a manney fhot Ll nf the suaitgn sheold annear on !hp p'wrwr of the
attendance. sheet angd !Im other hai on the phnfr‘n'm‘h '

Columns i, iii,_iv, v vi 2 vii of the Atendanca Sheat shoild be filled in by the
candidnto, : ‘ : oo

; SVl

e
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IDENTITY CARD ™ ° '}
® 061 syome i

g LU WAT : 0AnD ) ’ :
CENTHAL GROUHD WATER ANANL anaaIn, 458708 (\:

MINISTRY OF WATER RESQURCES A KA
1 E REGION, GUWAHATH For 031 - AG5A4T %

|

GOVT OF INDIA i

4]
Name.SRI NABENDU MAJUMDAR g
Father's/Mushands Name . §ri N.Majumdor. ‘
".ui Designation: Assistant Hydrogeologist . i
“"’, Date of Birth . 20, lis 1970 " ‘
Office:CGWE ,NER, Guwahati~5 .
# Bloodgroup: A Positive .

. u:
TR TIRRIP R N AT R G T TR X

D e A L A I ks

" Permanent Address : P,O. Rahara, Ramakrishna pall
Dist. N.24 Parganae West Bengal. Tone
10 9.0)

¥ Pin. 743186
Date of Issue: |, 9. 2001 . Holder's Signature

# Validuplo: 31.12.2006. ‘Signature omwﬁy

—

: ) Reglonsl Director

£ INSTRUCTIONS : CGWB, NER. GRS} o,

B 1.C. should be renewed after axpiry of Its vaiiddy. O.W.B, v ER,
Its loss should be informed immediately to the near@shPehdgsu-
ing authorfty.

This card should be . surrendered to the office on transfer/
resigration alc. :

TR 2L,

o\

h
i
;
¥
»




sine (% T - N
IDENTITY CARD I | L -
CENTAAL GROUTK) WATER BOAAD B : G31 5IB0P | : ' =
MATISTRY NF WATER RESOURCES. I S52R T .
TN E REGION, GUWAHATL Far  MOT - ATSAOT :

GOVT OF INDIA

Nams : SRt SANJIB CHAKRABORTY »
e gFather'slH&sbeaéeName:Lom K. Chakraborty |- ‘f;
&[je,signélionihsslsiaqi Hydrogeologist 3
;%moismh:o?. 02.1974 . e
F L Ry | t\ice:cswe/nsn/c.s.nood/cnv—5 . : .
P IIRN N.£ R Blood group: O +ve " ' "
C L. Guwehned - ¥
’ l ‘ - JRETIICES M&;J
4
:
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Cord, ' ' '

T e

P ikt

e -—

, unooL.

. S N A TS
R RS O RO TR

i . DN-4,Coxe Oved Colony Burgapur f ]

| Pormanent Addregs : g er Burdwan, Wess Bengal. Db

: . . i Plin, 713202 1;7‘.‘ Cowrens, bons _;, 5&
i Dateofissus: g, :9.2001, Holder's Signature i i
i+ Validwpto: 3. 2.2006., .g - thorty

s

. INSTRUCTIONS ;
| ¥ o houkd b renewod afrer ollea&Jb.
ff 2. I&'f:aaafwuéhhﬂwm’mw
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' 3. This carg Jhould be surrendereg fo the office on
! igration- e, S
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transtor/ j 1
T T

i

et



| No. 11(3)/95-E.11(B)
T Government of India
| 1 Ministry of Finance

i - Department of Expenditure

L New Delhi, the 12th Jan 1996

OFFICE ORDER

‘SUD

l

1 WThs undersigned is directed to refer to this Department’s 0.M. No.
20&14/3/83 EIV dated 14.12.1983 and 20.4.87 read with 0.M. No.

20014}16/86 E.IV/E.II(B) dated 1.12.88 on the subject mentioned above.

131
2_151 The Government of India vide the above mentioned OM dated 14.12.83
qr%nt?d certain incentives to the Central Govermment civilian employees
posted to the N.E. region. One of the incentives was payment of a

80901a1 Duty Allowance’ (SDA) to those who have ° All India Transfer
Llablllty. '

3.! iLt was clarified vide the above mentioned OM dated 20.4.87 that
fon tﬁe purpose of sanctioning ‘‘Special Duty Allowance’® the All India
Transﬂer Liability of the members of any service/cadre or incumbents of
anQ p@st/qroup of posts has to be determined by applying the tests of
requ}tment zone, promotlon zone etc. i.e. whether recruitment to
service/cadre/post has been made on all India basis and whether
promoﬁ1on is also done on the basis of an all India common seniority
1idt for the service/cadre/post as a whole. A mere clause in the
appalﬁtment ljetter to the effect that the person concerned is liable to
beltransferred anywhere in India, did not make him eligible for the
grént‘of SDA.

| Special Duty Allowances for 01v111an employees of the
[ Central Government serving in the States and Union
W Territories of North Eastern Reglon—regard1ng.

4. | Some employees working in the NE Region approached the Hon’ble
Canﬁrﬁl'ﬁdministrativa Tribunal (CAT) (Guwahati Bench) praying for the

of SDA to them even though they were not eligible for the grant of
this allowance. The Hon’ble Tribunal had upheld the prayers of the
petitioners as their appointment letters carried the clause of All India
Transﬁér Liability and, accordingly, directed payment of SDA to them.

5. \ In some cases, the directiorns of the Central Administrative
Tr19uAa1 were implemented. Meanwhile, a few Special Leave Petitions

& Fiisz

w&‘b




>y

were filed in the Hon’ble Supreme Court by some Ministries/Departments
against the orders of the CAT.

6.  The Hon’ble Supreme Court in their judgment delivered on 20.9.94

(in Civil appeal No. 3251 of 1993) upheld the submission of the
Government of India that Central Government civilian emplovees who have
all India transfer liability are entitled to the grant of SDA, on being
posted to any station in the NE Region from outside the region and SDA
would not be payable merely because of the clause in the appointment
order relating to all India Transfer Liability. The apex Court further
added. that the grant of this allowance only to the officers transferread
from outside the region to this region would not be violative of the
provisions contained in Article 14 of the Constitution as well as the
equal pay doctrine. The Hon’ble Court also directed that whatever amount
has already been paid to the respondents or for that matter to other
similarly situated employees would not be recovered from them in so far

. as this allowance is concerned.

7. In view of the above judgment of the Hon’ble Supreme Court, the
mat ter has been examined in consultation with the Ministry of law and
the followlnq decision have been taken :

i. the amount already paid on account of SDA to the imeligible
persons on or before 20.9.94 will be waived: &

ii. the amount paid on account of SDa to ireligible persons
after 20.9.94 (which also includes those cases in respect of
which the allowance was pertaining to the period prior to
20.9.94 but payments were made after this date i.e. 20.9.94)
will be recovered.

8. All the Ministries/Departments stc. are requested to keep the
above instructions in view for strict compliance.

9. ;n their application to employees of India Audit and Accounts
Department, these orders issue in consultation with the comptroller and
Auditor General of India.

10. Hindi version of thié OM is enclosed.
Sd/ - xxxxxx
(C. Balachandran)
Under Secy to the Govt. of India

All Ministries/Departments of Govt. of India, etc.
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